
R~ i <'~ 
N.11SQ I 

7, 

FORM N9(4 
(See Rule 12) 

IN THE CENV\tRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

Application No ..... CA ................... L.. ~L'. D ..... ~of 199 

Applicant (s) ....... 	 C,~hn,-J.tc.,~M~~f~".(!41,Respondent (s) .............. U 

va Advocate for Applicant (s). 	 dvocate for Respondent 

mfn 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL. 

0 It A13 

~ P-7 	

7. ).98 

Seen the petition. Heard the learned counsel .99 
o- the petitioner. Issue notice to respondents requiring 
h~m to file counter within four weeks from the date of 

Yn 

receipt of notice. Posted to5.11.1998. 

VICE-CHAIRMAN 
30.10.98 	 MEMBER(JUDICTAL) 

Heard Dr*V,Prithibiraj, learned counsel for 

the Petittaner and learned Addl.Standing Counsel 
Shri B.F.Nayak, appearing on behalf of the 

respondents. Learned Addl.Standing Counsel has 
fLled a memo stating that the relief claimed by 

the applicant in this O.A. has already been 
granted to him by the departmental authorities. 
Learned counsel for the Petitioner has :ft:kv also 
filed a memo stating that the application has 

become infructuous. In view of the above Position, 
the application is disposed of as not being pressed. 
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